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PART III
In the Office of the Claims Commissioner
Between
........................................ Applicant

Metro Railway Administration
1. Particulars of the Applicant:
Name and address
2. Value of claim
3. (i) Facts of the case:

(Give here a concise statement of facts in chronological order, each paragraph containing, as nearly as
possible, a separate issue, fact or otherwise)

(i) (a) Nature of relief sought
(b) Ground of relief
4. (i) Matters not previously filed or pending with any other court.

(State whether the applicant had previously filed any claim, writ petition or suit regarding the matter in
respect of which the present application has been made.)
(ii) In case the applicants had previously filed any claims, application, writ petition or suit, indicate
the stage at which it is pending, and if decided, attach a certified copy of the order

5.  List of enclosures.
L
2
3.
Verification

T TICIRRLLIRCY (name of the applicant)
S!a,Dlo,W!o...................................................Age ......... Resident
Of . i oot asas wiss s A s do hereby verify that the contents of
PAragraphs. .......covimemmmsanneserssnasssunsonnesesserees [ TP PPP PP PP PTS TR are true to my
personal knowledge , and paragraphs.......oooeeeiniinneeennne Ty SRR O - are believed to be true to
the best of knowledge, or the legal advice given to me, and that I have not suppressed any material fact.

Signature of the applicant

Full address
[ - e
Place:.....ccoeermnreavasnsees
The Second Schedule
(see rule 17)
COMPENSATION PAYABLE FOR DEATH AND INJURIES
PARTI
S1.No. Nature of Injury Amount of
Compensation (in Rs.)
(1) 2 ©)
L. For death 5,00,000
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[PART II—SEC. 3(i)] -

PART II
S1.No. Nature of Injury Amount of
Compensation (in Rs.) -
(1) &) (3)
1 For loss of both hands or amputation at higher sites 4,00,000
2, For loss of hand and a foot 4,00,000
3. For double amputation through leg or thigh or amputation through leg or 4,00,000
thigh on one side and loss of other foot
4, For loss of sight to such an extent as to render the claimant unable to 4,00,000
perform any work for which eye sight is essential
5: For every severe facial disfigurement 4,00,000
6. For absolute deafness 4,00,000
PART III
Sl.No. Nature of Injury Amount of
Compensation (in Rs.)

0 @ 6)

1. For amputation through shoulder joint 3,60,000
2. For amputation below shoulder with stump less than 8” from tip of 3,20,000

acromion
3, For amputation from 8”from tip of acromion to less than 4 %2 "below 2,80,000
olecranon
4. For loss of a hand or the thumb and four fingers of one hand of 2,40,000
amputation from 4 % ” below space tip of olecranon
5. For loss of thumb 1,20,000
6. For loss of thumb and its metacarpal bone 1,60,000
T For loss of four fingers of one hand 2,00,000
8. For loss of three finger of one hand 1,20,000
9. For loss of two fingers of one hand 80,000
10. For loss of terminal phalanx of thumb 80,000
11 For amputation of both feet resulting in end-bearing stumps 3,60,000
12. For amputation of both feet proximal to the metatarsophalangeal joint 3,20,000
13. For loss of all toes of both feet through the metatarsophalangeal joint 1,60,000
14. For loss of all toes of both feet proximal to the proximal 1,20,000
interphalangeal joint
15. For loss of toes of both feet distal to the proximal interphalangeal joint 80,000
16. For amputation at hip 3,60,000
17. For amputation below hip with stump not exceeding 5”in length 3,20,000
measured from tip of great trenchanter but not beyond middle thigh
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18. For amputation below hip with stump exceeding 5”in length measured 2,80,000
from tip of great trenchanter but not beyond middle thigh
19. For amputation below middle thigh to 3 % below knee 2,40,000
20. For amputation below knee with stump exceeding 3 14" but not 2,00,000
exceeding 5”
21 Fracture of spine with paraplegia 2,00,000
22. For amputation below knee with stump exceeding 5” 1,60,000
23, From loss of one eye without complications the other being normal. 1,60,000
24, For amputation of one foot resulting in end-bearing 1,20,000
23. For amputation through one foot proximal to ‘metatarsophalangeal joint 1,20,000
26. Fracture of spine without paraplegia 1,20,000
27. For loss of vision of one eye without complication of disfigurement of 1,20,000
eye ball, the other being normal

28. For loss of all toes of one foot through the metatarphalangeal joint 80,000
29. Fracture of hip-joint 80,000
30. Fracture of Major-Bone-Femur, Tibia of both limbs 80,000
31. Fracture of Major-Bone-Humerus, Radius of both limbs 60,000
32. Fracture of Pelvis not involving joint 40,000
33. Fracture of Major Bone-Femur, Tibia of one limb 40,000
34, Fracture of Major Bone-Humerus, Radius and Ulna of one limb 32,000

[F. No. K-1401 1/18/2016-MRTS-II]
MUKUND KUMAR SINHA, Officer on Special-Duty (UT) and Ex-officio Jt. Secy.
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